CENTRAL MINISTRATI TRIBUNAL B BENCH
ALLAHABAD .

Allahabad this the ?L" day of 1996,

" Hon'ble Mr, Justice B.C. Saksena, Vice-Chairman
Hon' ble « D ta, Administrative ber.

4, Originagl Application no. 260 o :

Shiv Narayan Pateriya, S/o Shri R.R. Pateriya, R/o Gan-
dhi Nagar, Nai Basti, near Ploice Chowki, Lalitpur.

e e Applicant.

Versus -

i. Union of India through General Manager, Céntral
Railway, Bombay, VT.

4i. Chairman, Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central,
Bﬂmbay »

iii. Divisional Rsilway Manager, Central Railway, Jhansi.

%

..LFO‘ en e REspDrﬂents

Q\ o Alongwith

S Origingl Application no. 261 of 1992.

Ghanshyam Dass Chaurasiya, S/o Shri H. Chaurasiya,
R/o 9, Ganesh Bazar, Jhansi.

e Applicant-

Versus

i. Union of India through General Manager, Central
Railway, BombayyT.

ii. Chairman, Railway Service Commission {Known as
Railway Recruitment Board now), Bombay Central,
Bombay .

+.+s Respondents.

2. Original Application no. 262 of 1992,
Ramashanker Tripsthi, S/o Sri H.L. Tripathi, R/o 4,
Sujekhan Khirki, Jhansi.

Applicant

Versus

Ui rﬁ; [ f India *lvewah G 1 h&hager, Gentral
Nolly > B\_}mbd? \.’T.ﬂ
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ii. Chairman, Railway Service Commission (nog'known
as Railway Recruitment Board), Bombay Cenatral,

BDMbﬂYt

iii. Divisional Railway Manager, Central Railway,
Jhansi.

- R

e+ Respondents.

%. Original Application no. 203 oi 199z.

Ram Kvmar Mamdeo, S/o Sri Sitaram Namdeo, R/o 474 near
Bihari ji ka Mandir, Babina Cantt, District Jahnsi.

N Applicaﬂt-

Versus e

=

i Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission ( now known
as -Railway Recruitment Board), Bombay.Central,
Bombay.

«e«+ Respondents.

&. Original Application no. 264 of 1992.

Rakesh Kumar Srivastava, S/o Sri V.P,., Srivastava, R/o
Behind Normel School, Gooler Naka, Banda.

ee. Applicant. ¢

Versus &

i, Union of Ipdia, through General Manager, Central
Railway, Bombay VT,

ii. Chairman, Railway Service Comm§ssion (now known
as Railway Recruitment Board), Bombay Central,

Bombay VT.

ﬂﬂﬁ

[l 1

iii. Divisional Railway Manager, Central Railway, Jhansi.

..+ Respondents.

€. Original Application no. 265 of 1992,

Km, Altka Wakankar, D/o Shri V.G, waksnkar, R/o 49
Narsingh Rao Toriya, Jhansi.

Versus

- & Union of 1ndi , Throggh Gereral M nager, Central
| : t"'a/"
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Railway, Bombay VT,
ii. Chairman, Railwa{ Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bomba'f-
++. Respondents.
¥. Original Application no. 266 of 1992.
Dilip Kymar arwal, S/o Shri N.C. Agarwal, R/o 45,
Chalwlyaiia, Jnansi.
oo e Applicant.
Versis
i. Upion of India through General Manager, Central
Railway, Bombay VT. |
) ii. Chairman, Rallway Service Commission (now known as
Railway Recruitment Board), Bombay Central, Bombay.
-
iii. Divisional Railway Manager, Central Railway Jhansi.
..« Respondents.
CA .24 oF 1992
@< Avdhesh Kymar Vaidh, S/o Shri U.S. Vaidh, R/o 131
Devri Mohalla, Ragnipur, District, Jhansi.
..+ Applicant.
Versus
| i. Union of India through General Manager, Central
x Railway, Bombay VT.
" ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

«++ Respondents.

9. Orizinal Applicationno. 268 of 1992.

Satya Prakash Dubey, S/o Sri B.P. Dubey, C/o Bunde lkhand
Medical Stores, Nariya Bazar, Jhansi.

os e Applican‘t.

Versus
e Union of India through General Manager, Central
Railway, Bombay VT.
13, -hairman, Railway Scrvice Conmmnissicr { now known
15 Rallway Recruitment Board), Bomtay Ceprtral ,
B‘meay-
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n no., 269 of 1992

jja;l Singh, R/o Post and Village
‘ePa) o

se e Applicant.
us

sugh General Manager Central

-

;ervice Commission now known
sent Board), Bombay Central,

e

Manager, Central Railway, Jhansd.

e+« Respondents,
on no. 270 of 1992,

S/o shri I.D. Srivastava, R/ o
~ Ganesh Bazar, Jhaesi.

eoee AppliCant.
‘'sus

“ough General Manager, Central

-

Service Commission (now knnwnt
tment Board), Bombay Central,_E

y Manager, GCentral Railway,
cae Rﬁspﬂndent5t § '! ¥

tion no. 271 of 1992. ]

Brish Bhan Lodhi, R/o Gram and B
Talbehat, Distt. Jhansi. |

«es Applicant. i
rsus

rough General Manager, Central
=

“& »

service Commiscion (now Enow
tment Board), Bombay Centiral,

\
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iii; Divisional Railway Manager, Central Railway,
Jhansi.

oo Bﬁspondents.
= ~ 137 Original Application no. 272 of 1992.
Jai Prakash Mishra, S/o Shri Madan Mohan Lal Mjshra, R/o

81, Baragacn, Jhanei.

LI Applical'lt.

i Versus
i. Union of India through General Manager, Central
Railway, Bombay VT,
Y ii. Chairman, Railway Service Commission (now known

as Railway Recruitment Board), Bombay Central,
4 Bombay. /
iii, Divisional Railway Manager, Central Railway,

Jhansi.
eee Respomdents.

1. Original Application no. 273 of 1992.
Sayyed Aizaj Mohammad, S/o Shri S.I. Mohammad, R/0
682/6, Tondon Compund, Civil Lines, Jhansi.

.. Applicant.

Versus

Union of Indi a through General Manager, Central
Railway, Bombay VT.

Chairman, Railway Service Commission,( now known
as Railway Récruitment Board), Bombay Central,
BombaYu

Divisional Railway Manager, Central Railway,
Jhansi +

i,
ii.

S 5 L

Respondents.

14, Originesl Application no. 274 of 1992.

BDeepak Babu Rawat, S/o Shri R.N, Rawat, R/o 83 Chhatra-
salpura, Lalitpur (U.P.).

.o Applicant.

Versus
Unlon o1 India thnrougn Seneral héneger, Central
Railway, Bombay VI,
(\11. .-0-6/-
-




_:_'-----—--...___;____________________;_ﬁ_ £

TN
!
~ 3 an
. o M
/6 I ,
ii. Chairmaen, Railway Service Commission ( now known i
as Railway Recruitment Board), Bombay Central,
BombaYt ‘?'i
iii. Divisional Railway Manager, Central Railway,
Jhan51-
«o« Respondents.
18, Original Application no. 276 of 1992. |
wiE -

Santosh Kumar Sharma, S/o Shri B. Sharma, R/o 155/20,
Subhash Pura, Lalitpur (U.P.)

eo0 Applicant.

Versus T

i. Union of India through General Manager, Central 4
Railway, Bombay VT. |

ii. Chairman, Railway Service Commission (now known 4.
as Railway Recuritment Board), Bombay Central,
Bombay. ||

iii. Divisional Railway Manager, Central Railway, |
Jhansi. |

«+. Respondents§

1¥. Original Application no. 276 of 1992.

Mahesh Chandra Sharma, S/o Shri R.D. Sharma, R/o 241
Outside Datie Gate, Behind Home Guard Training Center;

es e Applical"l't.

".‘-h_
Versus

1 Union of Indiaithrough:General Manager, Central »
Railway, Bombay VT.

ii, Chairman, Railway BRecruitment Board (Priviously
known as Railway Service Commission), Bombay
Central, Bombay.

S -TH

o0 8 HEspDndEntS.

1%. Original Application no. 277 of 1992. J

R.S, U['dha}’aya- 5/0 Sri H.S. Lbdhayaya, H/O Railwa}' Qr. I
no. G=Block, Agra Cantt. :

.o+ Applicant,
VET sus

3. “ratr ©f Ipdia through Generasl Manager, Centxral
\ .|.-d;'-"
L B

\
oo
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a3 Railwaéi, Bombay VT,

ii. Chairman Railway Service Commission ( now known
as Railway Recruitment Board), Bombay.Ceptral,
Bombay.

iii, Divisional,ﬂailuay Manager Ctntral.RailnuY.
Jhansi.

e R.Sp&ﬁdeni;-
1. Original Application no. 278 of 1992.

Om Prakash Rai, S/o Shri P.P. Rai, R/o (C/0) Bhatriya
Lodge, Manick Chowk Jhansi.

e s e Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), nmbay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

see RESpDndent51

20. Original Application mo. 279 of 1992.

Ajai Kymar Upadhayaya, S/o Sri B.L. Updhayaya, R/o 182/1

Barubhonde 1a, Jhansi.
L I I @plicanti
Versus

i. Unicn of India through General Manager, Central
Railway, Bombay VT,

ii. Chairman Railway Service Commission ( now known
as Railway Recruitment Board), Bombay Central
Bombay.

iji, Divishonal Rablway Manager, Central Railway,
Jhanﬁlt

«se Respondents.

2§ . Original Application no. 280 of 1992.

Ram Swariv— shirwar, S/o Shri Tamie, R/o Gram Berai Post

Lohaga Via Kc¢nch, Distt. Jhansi.

oe e Applicant

\
\.ferg us M e -&_lf"
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i. Union of India through General Manager, Central
Railway, Bombay VT.

ii, Chairman, Railway Service Commission ( now known
as %ailway Recruitment Board), Bombay Central,
Bom aye

iii. 3%?1sional Railway Manager, Central Railway,
ansi.

eeae RﬂspondeﬂtSi

29. Original Application no. 281 of 1992,

Mahendra Kumar Tripathi, S/o shri B.D. Tripathi, R/o
305/2, Jhokan Bagh, Jhansi.

0o Applicant.

Versus
1% Union of India through General Manager, Central
Railway, Bombay VI, ¥

ji. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay, Central
BOmbaY- ’

ijii., Divisional Railway Manager, Central Railway,
Jhansi,

ee REspDndEntS.

23. Driginal Epplication no. 424 of 1992-

Rajesh Chandra Tripathi, S/o Shri A.S. Tripathi, R/o
Kaloo Kywan, Tinwari Road, Banda.

«+s Applicant.

!

Versus

i Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Haillway Service Commission ( now known
as Railway Recuritment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Ra3ilway, Jhansi.

"e e HEsponden‘tS-

2%k, Original Application no. 425 of 1992,

Rekesh Kumar Awasthi, S/o Shri L.S. Awasthi, R/o 76
esSdes, rar 3azayr. Jhansil,

- & W 1"“3;} ll'ﬁ; 3:11‘!: -
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Versus

1.  Union of India through General Manager, Central
Railway, Bombay VT :

jj, Chairman, 'Railwai service Commission (now knonw

as Railway RgcCru tment Board), Bombay Central,
BOIbaY. KSR A S 2 ¥ty

iii, Divisional Railway ManageT, Central Railway,
JhﬁnSi;

oo RespondentS.

24, Original Application no. 428 of 1992.

Jamaluddin Khan, S/ shri N.U. Khan, R/o Deen Dayal Nagar
C/o A.B.M. Building Materiak, Nandanpura, Sipri BazaT,
Jhansi-

.es Applicant.

Versus

i. Union of Indila through General Manager, Central
~ ' .Railway, Bombay VvT.

{i., Chairman, Railway Recruitment Board (previously
knonw as Ralilway Service Commission), Bombay
Central, Bombay.

$ii. Divisional Railway Manager, Central Railway,
Jhansi.

... Respondents.

ofp, Original Application no. 429 of 1992.

vinod Kumar Awasthi, s/o shri R.R. Awasthi, R/o Mohalla
Ha'twara' P-D. Ta]-beha-t, DiStt- Lali‘tpur (U‘Pl)‘

PRI Appli.can’t.
Versus

ie Union of India through General Managerl, Central
Railway, Bombay VI.

ii. Chairman,Railway gervice Commission ( now known
as iailway Recpuitment Board), Bombay Central
Bombaye

jii. Divisional Railway Manager, Central Railway,
Jahnsi.

... Respondents.

#tilntth/"'

\

foch—
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i. Union-of India through Gtmrll Mamglr, Centrll |
Railway, Bombay Vl‘. A

ii. Ghair.man. Railwa S_arvico 'gomnﬂ.ﬁ& ( now known *‘*‘;;
L hia gai}ya Rocr It__grl: ﬁoard). ~.‘Bll:mtl:mnr Gﬂntral,ﬁ e A

=l | ‘% . :,.. W |. ¥’ .--. J "_-:"'...., ..1-‘7‘-..;*.:'_1_:._'- 'ﬁm
iii. pivisional Railway Manager, Central "1’&

ra "y

._A._J_ - .

2. Original Aﬁpl:lcation no. 281 of 1992-

: Mahendra Kumar Tripathi, S/o Shri B.D. Tripathi R/e "7"" e
305/2, Jhokan Blgh. Jhansi. : '

Tees Applicﬁﬁtqﬁaqgf
: = A X

Versus = A ok

i Uninn of India through General Manager, Central >
Railway, Bombay VT, |

ii. Chairman, Railwax Service Commission (now known
asbﬂailway Recruitment Board), Bombay, Central
Bombay. _ :

iii, Divisional Railway Manager, Central Raillway,
JhanSi-

i
TE RespondentSl

22. Original &pplication no. 424 of 1992.

A Rajesh Chandra Tripathi, S/o shri A.S. Tripathi, R/o
Kaloo Kywan, Tinwari Road Banda.

s Applif:an't-

=
1
W

Versus -

i, Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission ( now known
as Railway Recuritment Board), Bombay Central, |
Bombay. :

iii., Divisional Railway Manager, Central Railway, Jhansi.

vee REspﬁndents. _ L ;

2%. uriginal Application no. 425 of 1992.

Rakesh Kumar Awasthi, S/o Shri L.S. Awasthi, R/o 76
Vasude 5, 'Bara Bazar, Jhansi.

ees Applicant,

\
M coes 1 =

il i
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2¥. Originsl Application no. 916 of 1992

Madhukar Deo Pandey, S/o Shri R. Pandey, R/o Post
BaldE‘D' Distt. Mathura (Uapn) .

se0 applicant.
Versus l'_ | j_ -
- - ¢ L P ]

1o Union of India through General Manager, Central
Railway, Bombay VI, '

i.. [

ii. Chairman, Railway Recruitment Board (Previously

known as Railway Service Ccﬁmission); Bombay
Central, Bombay.

iii, Divisional Railway Manager, Central Railway,
JhanSi. :
[N R RESPOHdBHtS-

28. Original Application no. 918 of 1992.

Rajendra Kumar Srivatava, S/o shri V.S. Srivastava, R/o
554/7, Chitra Gupt Bhawan, Adarsh Nagar, Sipri Bazar,

Jhansi.
o0 ,Applican‘t.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT,

il. Chairman, Railway Recruitment Board, Bombay, Cen-
tral (previously known as Railway Service
Commission).

iii. Divisional Railway Manager, Central Railway,
Jhansi.

«+» Respondents.

2¢. Original Application no. 920 of 1992.

Ram Gopal Rai, S/o Shri B.L. Rai, R/o 29 Ramlila Maidan,
Babina, Distt. Jhansi.

s e AppliCant

Ve sus
i. Union of India through Gensral Manager, Central
Railway, Bombay VT.
L B Chairman, Railway Recruitment Board (Previously
knowa as Railway Service Commission), Bombay
Caentral

ovie: ADDLICANTS

)
Qe eeesell/-
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iii. Divisional Railway Manager, Central Rallway,
Jhansi.

s+ HRespondents.

B6. Original Application no. 922 of 1992

Pankaj Kumar Gupta, S/o Shri S.B. Singhal, R/o Rly.
Qr. No. MB 178-A, Station Road, Agra Cantt.

oo Applicanti i
Versus :

i, Unisn of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bambay
Central.

jii, Divisional Railway Manager, Central Railway,
Jhansi.

..+ Respondents.

3{s Original Application no. 923 of 1992

Pradeep Kumar, S/o Shri P. Narayan, R/o house no. 475
near Bihari Ji Ka Temple, Babina, Jhansi.

e o e Applicant.

Versus

) G Union of India through General Manager, Central
Railway, BOmbay VT,

ii. Chairman, Railway Recruitment Board (previously
known as Reilway Service Commission), Bombay
C@ntralt

iii. Divisional Railway Manager, Central Railway,
Jhansi.

e RespondentSU

30 Ozicipz! Application no. 924 of 1992

NaZfnowz.a oo , W/o 3n5ri R.K. Srivastava, R/o House no.
243/5, heirz---n, Nagar, Jhansi. |
cow plicant.
Versus
i, Hn@?n of ;nd}a tqiough General Manager, Central
Railway, i v

) - - s 4 @

\
\

B eeesel2/-




i L2081

ii. Chairman, Railwa Recruitment Board (Previously
known as Railway Service Commission), Bombay
Central.

jii., Divisional Railway Manager, Central Railway,
Jhansi.

s+ Respondents.

3%, Original apnnlication no. 1072 of 1992

Mohammad Israil, S/o Shri Mohd. Gani, R/o ward No. 2,
near Railway Station Harpalpur, Distt. Chhatarpur.

s e Applicant.

Versus

i Union of India through Gereral Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously

known as Railway Service Commission), Bombay
Central.,

iii. Divisional Railway Manager, Central Railway,
Jhansi.

et HEspﬂndents.

3. Original Application no. 1073 of 1992.

Jegdish Prasad Tewari, S/o Shri Baij Nath Tiwari, R/o
Villzje Sunrshi, Post Tindwari, Distt. Banda.

e s Appliﬂant-

Q
Versus

i Jnion of India through General Manager, Central L
Reilwey, Bombay VI.

ii. Chairmen, Rajlway Recruitment Bogra reviousl
kKnown as'Ra?iwanyervice Commission g%mbay !
Centrel

iii. Divisional Railway Manager, Central Reilway,
Jhansi.

+++ Respondents.

35. Original Application no. 1074 of 1992

Briacwst Swaruz Skerma, S/o Shri U.S. Sharma, R/o 72,
Nand Dwar, Gokul, Mathura. (U.P.)
B v .4;'[:":.'-.: an'tn

1

P}\f e IR




[/ 13 [/

Versus

i, Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously
knogn is Railway Service Commission), Bombay
Central, :

iii. Divisional Railway Manager, Central Railway,
Jhansi. ‘ ) i G o

++s Respondents.

36, Original Application no. 1075 of 1992.

Mohd. Aslam Khan, S/o Shri Mohd. Yusuf Khan, R/o 114,
Mewatipura, Jhansi.

.+s Applicant,
Versus

» Union of India through General Manager, Central
Railway, Bombay VT,

ii., The Secretary, Railway Recruitment Board (previo-
us ly kgown as Railway Service Commission), Bombay
Central. -

iii; Divisional Railway Manager, Central Rzilw ay,
Jhansi.

.00 REspt)ﬂdEn‘ts-

3f. Original Application no. 1076 of 1992.

Bharet Bhushan, S/o Shri Keshav D_,s, R/o Poonch, Moth,
Distt. Jhansi.

* e Applicaﬂt.

Ve mus

i. Union of India through Generz! Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously
EHOrn as Railway Service Commission), Bombay
entral.

iji. Divisionzl Ra2ilwav Manaoer, Centr:l Railway,
Jhans1l.

.+« Respondents.
3%. Original Application nc. 1077 of 1992.

Ashck Kumer Verma, 3/¢ 5hizl R.S. \erma, R/o 153, Purani
l.eihal, Jhansi,

e+ Applicant.
E-'LL iitlilila";!-




// 14 [/
(£
Versus
i, Union of India through General Manager, Central
Railway, Bombay VT.
ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.
iii. Divisional Railway Manager, Gentral Rai lwéy. :
' Jhan5?| : = oo 1T —

L

cs8 REspondents.

3¢. Original Application no. 1078 of1992

Shakil Ahmad Hasmi, S/o Shri W.A. Hasmi, R/o Devganpura,
Post Panwari, Distt. Hamirpur- (Umqui

e applicant.

Versus

i. Union of India through General Manager, Central ¥
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board (previously
égqrn is Railway Service Commission), Bombay
ntral.

iii, Divisional Railway Manager, Central Rail ay,
Jhansi.

«+e« Respondents.

ﬁjjég. Original Application no. 1081 of 1992.

Vija{ikumar Dwivedi, S/o Shri C.S., Dwivedi, R/o Village

Taka (Hastam) P.O. Hastam, Via Khurhand Station, X
Distt, Banda. L
eee Applicant >
Versus
i Union of India through General Manager, Central

Railway, Bombay VT.

ii. Chairman Railway Recruitment Eoard (previously
known as Rallway Service Commission), Pombay
Central.

iii., Divisional Railwav Manaaer, Central Railway, Jhansi.

.+« Respondents.

4. Original Application no. 1083 of 1992

Sanjey Kymar Srivastava, S/¢ Shri a 7.L.Srivastava, R/o
103, Man.uor Fura Nagar, Jhansi.

vety Applicant.
c\.f";_. lll_l_:;'/-
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Versus
1. Union of Indig through General Manager, Bombay VT.
ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central.
iii. Divisional Railway Manager, Central Railway, Jhansi.

«e+ Respondents.

44. Ogiginal Applicstion no: 1305 of 1002

- -

vinod Kumar R. Shrotiya, S/o Shri Raja Ram, R/o M. Lal Ganj
Rampur, Jhansi.

se e Applicaﬂt.
Versus .

i. Union of India through General Manager, Central
Rai lway, Bombay VT.

ii. Chairman, Railway Service Commission( now known as
Railway Becruitment Board), 8ombay Central.

iii, Divisional Railway Manager, Central.Railway, Jhansi.
) REspﬂndEntS.

47 Original Application no. 614 of 1993,

Ajit Kumar Srivastava. S/@ Shri K.B.L. Srivastava, R/o
902 Kalyani, D Civil Lipes, Unnao.

o0 0 Applican‘t.
Versus

i, Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

iii, Divisional Rzilway Manager, Central Railway, Jhansi.

o8 HEspondentS-

)

4Y%. Original Application no. 1060 of 1993.

Anand Kumar Sharma, S/o Shri B.S. Sharma, R/o (C/c) sShri
G.D, Mishra, Pratap Ganjpura, Jagdalpur, Distt. Bastra.

«e+» Applicant.

Versus

As

4 Liaxan 5t 112 Tt hrcuch General Mianager, Central
1

\ ee 0 .lé;""-

ok

il
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Railway, Bombay VT. L

ii. Chairman, Railway,Recruitment Board,(Bombay Central
BombaY- "

iii. Divisional Railway Manager, Central Railway, Jhansi.
L RGSPODdGHtS-

v
-t

- 44, Original Application no. 1465 df“iQQSL

Sanjiv Kumar Tiwari, S/o Shri R.N. Tiwari,.R/o Gandhi Nagar -
Konch, Dictrict Jalaun.

see .Applicant.
Versus

i, Union of India through General Manager, Central
Railway, Bombay VT. ;

ii. Chairman, Railway Recruitment Board, Bombay Central,
Bombay. ' -

jii. Divisional Railway Manager, Central Railway, Jhans¥:

s Respondents.

46. Original App lication no. 20 of 1994

Arvind Srivastava, S/o Awadh Behari Lal Srivastava, R/o
307, C.P. Mission Compund, Jhansi.

ese Applicant.
Versus

L Union of India through Secretary, Railway Board,
Ministry of Railway, New Delhi.

ii. General Manager, Central Railway, Bombay VT. b

iii. Chairman, Railway Recruitment Board, Bombay Centril
Bombay .

ee o RESpOndentS-

4f. Original Application no. 70 of 1994

Promod Srivestava, S/o Shri S.8. Srivastava, R/o 157,
Chaturyana, Jhansi.

L I mplicanto

Versus
1% Unicn of India through General Manager, Central
lvailway, Bombay VI.
18998 Chalrman, R3ailway R ey Itmrnt Board, Bombay Central,
5 = 1

i TY =
e LT [ ]
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iii. Divisional Railway Manager, Central Railway, Jhansi.

+++ Respondents.

48, Original Application no. 402 of 1994

Lala Ram, S/o Shri Kashi Ram, R/o 487/3, Near Junior
High School Nai Basti Jhansi | ¥ .

ees Applicant,

Versus

i, Union of India through Secretary Railway Board,
Ministry of Railway, New Delhi.

ii. General Manager, Central Railway, Bombay VT,

iii. Chairman, Railway Recruitment Board, Bombay Central
Bombay. _

«+«+ Respondents.,

40- Original Applicatibn NO. 413 of 1994-

Mahendra Kumar Agnihotri, S/o Shri Bhogi Ram Agnihotri, R/o
422, Station Roag Lalitpur.

ss e Applicant.
Versus

i. Union of India through Sécetory, Railway Board,
Ministry of Raiways, New De lhi.

ii. General Manager, Central Railway, Bombay VT,

iii. Chairman, Railway Recruitment Board, Bombay Central,
Bombay.

e e REspDndents.

50 Original Application no. 488 of 1994.

Sunil Kumar Bhatnagar, S/o Shri K.B. Bhatnagar, R/o near
R.E, Colnny, Civil Lines, Lalitpur.

*er Applipant
Counsel for the applicant Shri R.K. Nigam, 1ol
' Versus

i, Union of India through Secretary, Railway Board,
Ministry of Railways, New Delhi.

5 General Manager, Central Railway, Ecombay VT,

iii. Cheai 2rman, Ral .way Recruitrent Ecard, Boibay Central,

L-in:- "'L"J' I

«s» FPespondents.
Counsel for the Respondents Shri A.V. Srivastava.

\" | ibntlla/-’
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5{. Original Application no. 141 of 1988

Km. Indra Singh, .D/o Laté Shri Chandan Singh, R/o 536,
Nanak Ganj, Sipri Bazar, Jhansi.

' ee e mp 1icant.
Counsel for the applicant. ShriAlock Dava

Versus 4 AR
1. he Unicn of Inddia liizcugh the Ceneral Managery, |
Central Railway, Bombay VT.

ii. Railway Serivce Commission, Bombay. |

o0 e Respondents.

Counsel for the Respondents. Shri H.P. @hakorvorty
shri v.K, Goel.

ORDEMR (Re§erggd)
JUSTICE B,C, SAKSENA,V,C,

These 50 OI.As involve almost identical questions of
fact and law, They are, therefore being decided by a common
order:

2, The brief facts are that cdin th® Employment Notice No%

£/80/81 was issued by the Railwey Recruitment Board Bombay'.
"l‘\
This Board was previously known as {lailway Service Commissieni,
avrengsr 3

b .
In the said Employment Notice}‘var:lous non-t8chincal cati‘éﬁrias,
category No4 25 had been indicated for the post of Prebationary

|

Asstt, Station Mastersi, The applicants state that they had

applied in response of the said Employment Notice for the said
post viz Category No, 25, They were called te appear at the

- written test held cn 21.,£.12381, They were alsc shown as
successful at the written test and were called to appear at

an interview kaxk held on 3),3.1982 at Bhopal or other

c L]
enlrec. The applicants further cose ic +that suhsaquently

W e WS

\@nc‘i ‘se Pl
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they were asked to attend the psychelegical test held in the

office of the Respondent No.,2 at Churchgate, Bombay on 12,5.82%
The further case &f the appuclnts:‘?that thereafter a notice
was displayed at the notice board of the Respondent Noi2
1ndi.cating_ that some *mﬁsiiglthns are in process and after

enmnietion of the investigatiens the results will be declared j
: : ¥

and the appointment orders will be issued for which equal i

numberm of posts were being reserved., The applicantg stated

that k& he made representation on on 11/.11.88 which got ne
responsed “
Sem¢e

3, In the meantime it appears that,the candidates
filed OAs Under Section 19 of the A'.'l';. Act before the Bombay

e

Bench and the said d.As were decided by an erder dated 14,2%,91
The applicants have also made reference to decision by this

Bench of the Tribunal wviz;(i) O.A. Not 936 of 1987
Smt, Raj Kumari Sharma Vsi® Union of India decided on 15.5.91

(§i) O.A. No. 318 of 1989 Rajesh Kumar Shivhare and Ors Vsi,

Jdnion of India decided on 30,94%1991%

D e —p——

4, The applicants further case is that after the
said judgments the applicants approached the office of the

Respondent no!2 to bestow the same benefits arising out of E
the s2icd judgments to the applicants but he was told that ,
he shcould also bring such a direction from the Tribunal. The 5'!
applicant further contend that ne inquiry had been conducted
in the matter and at any rate the agplicante have not been

ellowed to participate in the process of inquiry. Their

further case is that am &a the entire examination has not been"

fancr’ied  and the appointment orders le ve been issved ent

\
|

- l L . ’l
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circular has alse been issued on the same subject on 5%1,90,
3. The Respondent nel,2 has filed a written statment in

almost all the O.Asi, Therein the plea’the O.As being barred by |

under T
limitation as provided im Sectie 2] of the A,T.Act has been
raised, It has been stated that as far as the applicants are
nnncnrnad the final selection of Xkis Cutﬁﬁﬁa, Noh 28 wes

finalised during December 1986 and the name of the applicants
do not find place in the final panel issued, as they had |

not secured adequate marks to qual.:lfv. The O.As were filed
in the year 1992, A further plea taken in the counter aff ida-
vit is that the cause of action on the basis of which the’ O.,As

.
are being filed eannot be said to heve eccurred within thz

territerial jurisdiction of this Tribu'_nall. The Employment
Notice was issuecd by the Respondent No.2, the office of which
is at Bombay. The further plea taken is that the place of
stay of the applicant would not determined the jurisdictien

to file the O,A, It has also been pleaded that the orders
issued by the CAT Bombay Bench or Allahabad Bench does not
afford a fresh cause of action and the O,As are barred b'},;\
time, It has been pleaded by the respondent no.2 that thﬁ*
said circular has no connection with the present petition.
It was meant for fixation of seniority of selected candidates
and since the petitioner ﬁas not qualified for final selection i_
he has no claim for appointment, No rejoinder affidavit |

appears to have been filed in any of the O_.As.

6. We have heard the learned counsel for the
poriies, :

clEtﬁC -
7 We may first naiﬁfkthe preliminery objections wiih
A.i:.'l;.d.'f.L: < the main La ina 1,;‘1’.'} ¢cf 1thie Q.A ON the <1 Ji

\
i
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of want of territoriml jurisdictionl, .Admittedly, the
Employment Notice was issued by the Railway Recruitment
Board, Bombay and the result was required to be declared by
the Railway Recruitment Board, Bombay. The applicants have
sought the relief of _a writ of mandamus to be issued to the
respondents to issue the appointment order in fawoiuxr of ths
applicant within a time bound peried in consonance with the

judgment of thds Tribunal in O.,A. Nof, 318 of 1989 dated

! leeale
30.9.1991s since the respondent nel2 is thth?utsidt territo-

rial jusisdictien of the Tribunal evidently such a directien
cannot be issued to the respondent nogQ. The provisions
of Axrt, 226(;} the Constitution of India will not goven the
sitlation, %;e'tarritorial jurisdiction of the Allahabad
Bench of the Tribunal has been laid down,$® Section 19(1)
of A.T. Act provides that:
e subject to the other provisions of this

Act, a person aggrieved by any order

pertaining te any matter within the

jurisdiction of the Tribunal may make

an application to the Tribunal for the

redressal of his grievance,"
Thus for the purposes of maintginability of the 0.A. the
sine gquomnon is that k& it seek redressal ageainst any order

kax perteining to any matter within the jurisdiction of this
Tribunal,E#idently since the Railway Recruitment Board
Bombay, respondent qoh2 was compctent to declare the result
end it being lgﬂtiia?utside the territorial jurisdiction of

th¢ Benmh of tht: Iribunal the applicants cannot seek

*&’\E\f Vi
redressal of khids grievance w
‘m.
enpointuent order by respondent ns,2 . In exgéiclce o
under Sub Sec,
powers conferred w¥g/(1) of Section 18 A,T, Act the Ceniral

\l

1 of not beinc givern any

RELLE TS Ve o i) St
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Govt, has issued a notificetion laying down the jurisdiction -
of the various Benches of the Tribunali, In respect of the

Allahabad Bench wie . fh 1L11.85 the territorial jurisdictien
kas indicated in the notificatien dated 1),9.88 which was

published in the Gazette of India Extraertdinary dated 119488 |
. oy |

at Pg. 1 is ® State of U.P.(excluding 12 districts mentioned |

I

under sl NoHd under the jurisdiction of the Lucknow Bench
weeofte 15,191)s, The final list has also been shown to have

been published by the respondent no,2 at Bombay. Thus we

are satisfied that for want of territorial jurisdiction tbigs
Bench of the Tribunal cannot take cognizance of these OJ:T;
8. We may now proceed to consider the plea of tho?'
O.A being barred by limitation which has been raised on behalf |

of the respondent no.,2, The selection was made in 1982 and

when certain discrepencies was found inquiries were held and
on completition of the inquiry the final selection list was
issued in December 1986. The O.As have been filed in 1996.

Clearly the O.As are barred by limitation es provided under

section 21 of the A.T, Act, The learned counsel for the .

L

applicant submitted that similar matters were taken wp f.ritg

consideration by the Bombay Bench of the Iribunal as also by

this Bench of the Iribunal and the decision by this Bench of
the fribunal in the aforesaid QAs were rendered in September
1901 while the decision by the Bombay Bench of the Tribunal
was rendered en 1442.91.

Ole It is fairly well settled that a decision of a

~eyrt or Tribunal does not afford a fresh cause of actiony
-
Tr#: question of law which came to be decided could very well

Pleais?

ﬂguurﬁ by the cr7licent within tha period of limita-
k Peal
+.on. Having failed to do sco they cannot be permitied that
\

1,:: *"i; aw -PEJ
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the decision by the lribunal dn other case Taffordbﬂ- |
fresh cause of'actiom. The case law on the question has been

considered by the Madras Bench of the Tribunal in a case
reported in 1994 (28) ATC 810 A,I.P.E,U Class III Vsi, Union of

I
India and Ors, We are in respectful agreement with the view

& ; '
taken in the said,ecision) We, therefore hold that the 0.As

are berred by limitationt

10 We may now proceed to analyse certain decisions |

gited at the bar, The Bombay Bench of the Tribunal vicdg its

judguent dated 14,2.92 had observed that most of the applicants |

were not declared selected because they have obtained less

than 150 marks The Bench in its decision rendered on 14,2.91

marRs cyeye

wes held that the cuty off dste arbitrarg3x as it laid down

— — e
i
1

certain qualifying marks in excess of 35% even though
suff icient nugber of persons were not going to join the

services emd even those whe had sccured less than 150 marks
had to be appointed to fill the aveilable vacancies which |
were advertised ./@;tain directions were given to the respo-
ndenté:ta identify the actusl number of vacancies in the I.‘.:npl«:t-i
yment Notice No, 2/81-82 and the vacancies in each category

have to be further earmarked. This is for category no\.25,

(11) The respondents shall further find out as to how many
candidates, who appeared in the said examination,
have been selected finally and given appointments

Several
Simikax other directions were also given which would not be

relevant for our purposes, Except to note that in compliance

wlth the directions given in the said order the High Power
Committee gave its report. Thereafter a contempt petition was

filed and in the contempt petition Bombay Bench passed an oiuer

AS
dated 6%10,93 directinc thet all those applicants whe have
\
(. R

Iy
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secured 105 or more marks out of 300 shall be deemdd to have
been recommended for Category NoW25 and the General Managers

of the respective Railways shall take steps to consider
whether these ipplicnnts can now be granted appointmments
in the vacancies which we have indicated , within two menths

frem the date of receipt of the ordor!.”

1l. The respondents thereafter filed civil appeals nos.
1821=31/1994 and the Hon'ble Supreme Court vide its judgment
delivered on 29(9,1994 set aside the order dated 6!-10|.93-"'}
passed by the Bombay Bench of the lribunall, It did not Li'lnd
any arbitrariness in the cut off marks which were also l?fopted
by the High Power Committee! Thereafter certain other
petitions were filed before the Bombay Bench, Thelleading
0.A ;s 280/91'. The 14 O.As were decided by a cemmon judgment
dated 1.2.95 and they were dismissed on the ground of limi-
tation as also on merits,

12, The learned counsel for the respondents has also

placed for our consideration a decision rendered by the
A

Jabalpur Bench in O0,A. 405/88 decided on 642,95, The ?
with | L
Bench took the view that the decisiens in appeals by the

Hon 'ble Supreme Court through its judgment dated 29 ,9%.94'
the matte: has come to an end and dismissed the OA holding tha 3
the applicantg was not entitled to any relief

13 These O.As have heam to suffer the same fate!, They [
are barred by limitation, not maintainable befere this Bench

and even on merits no case for interference is made out,

All the QC,As are therefore dismissed, No orders as to costs
A "
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